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Cential Administietive Tribunal
Fringipal Bsrich,l,Jelni,

LR B4

Code NNog 2507/94,

Lé;ﬁ. Noe 2507/04 &

che Moo 2510/94
New Jelhi, this the 126 Dsy of Jenusty, 1994,

8}
6

CHYBLE oRI JoFe oHARNA, fenden (J)

HCH'BLE 3rRI ZeKe SINGH, MENSZR (A)
{

Oghe N 4

Mukesh Kumar s/o Shri 3shab 3ingh,
R/C V & Pale Tajpur Kalan,
Oelhi = 110 036,

D, As o, 2502/54

Shzmsher Singh scn of 3hri R-mphcl Rane,
Rezident of YV & PeSe Mukhmalpur,

Belti- 110 033,

OpRs Nog 251G/94

Rakesh Kumer son of Shri Bznweri Lol,
Resident of Ve & Fo0, Bharthal,

New delhi,

(By shri B.Krishan, Advcc:te)
Versus

In =11 cthe above three cases

1e Goveinment, National Capital
Terzitcry of DOslhi,
through I.s Chief Jecretary,
5, 3ham Nath ﬁarg, dalhi,

24 Directer of Employment, ~
Naticnal Coepitzl Territory of Jelhi,

2, Battery Lane, Oeihi,

(Ey None)

Applicant,

Apalicant

Acplicant

Respondents,

anwo 0..2.0’



The «fo-esaid three Cehe aTE taken .ogether as they

3 involve the same point in fssue for considcrations The coiEs
{
? reve not yet been =daitted nor any notice has been i-sued to

the other side, when the cooe 8 are . taken for hecring today

3h.BeKrighan =p-c-ts es counsel for the zpplicents in 2ll the

-

o)

ceses and hes tzken conzent Trom the e.Ilier counsel ghri ReSe

Gulias uwho Ye

P

Tr.o lzcined counsel fol the applicants glves 2 stzigment that

: LETe’
- the Criginas Ep;liaati¢ns/filed on behalf cof iie applicants

st

under an appfehension that their services gie iikely Lo be

i dispensed with, 3ut since the respondents have seived an

{ order cf terminztion sc they cre to assail that order,

L4 Ze In vicw of thie the jeasrned counsel for the zpolicants
stated that he moy be peral tted to.yithdras these applicsiions

with 1iberty to file fresh aprlicetions on the same ceuse of

. actionge as the applicante have been tarminatad from gervices = .
Se In vicu of thae fects end cifCumetences ang on the
statement of the learmed counsel for the applicants, 2ll the
three eppiicaticns are dismissed as withéraun with liberty to

the applicants, if se advised, to as:teil the grievance, if any,
cccording to lew by filing & fresh epplications The applicants ave

zlsc presentin person. A copy of the order be placed in each of the

files

(B KadFiGH) (2 oF o SHAHINA)
MEMBER( A) MEM3ER(D)
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